
..

f
I .. --

OPEN COURT

- ."",#'1" , CENTRAL ADMINISTRATIVE TRIBUNAL
~f:¥\BAD BE~H :. ALLAHABAD ••

Original pplication No.1262 of 2003.

Fon 'ble Nt.Justice B.•.ii..K. Trivedi, V.C.
He ~P..1r Nb:'."..P~..t....l:1YIJX i,J !.eT[lpe r-:::-At.

Ba1 Bahadur' so n of :;)ri Padam Bahadur
aged about 48 years resiuent of H-366 B
Railway GoLony , Har t a 1<3.
Northern Railway, Pbradabad.

• ••.•• Applicant.

(By I-\dvocate : Sri .C. Pathak)

Versus.

1. Union of India through the
General l"lanager
Northern Raifway,
Baroda House, New Delhi'.

Th3 Divisiona 1 Railway M:lnager
Northern Hailway,
N!Orddabad (U.p)

.
'it-

2.

13. Th8 Divisional Railway M:lOi?ger(Personnel)
Nor t ber-n Railway, Jl/oradabad (u.r)

4. The Senior Divisional Personnel Officer,
Sr .D.P.O, Northern Railway, f:..bradabad (U~P)

5. The ssistant Divisional Engineer,
Northern Railway, Chand~usi ~
t.bradabad (U. )

6. The Chief Contro lIar,
Horthern .Railway, J\oradabad, (U.P)

7. Tbe Section Engineer,
I/l.::il Line, Railway Station 1: aja Ka Sabahpur,
Nort hern .'ailway, ChandaUSi.

(By f. vocate : Sri .~.K. Gaur)
P RAY E R.•... ----_ ..• -

(Hen 'ble l~-I1'.'.Justice H.R.K. Trivedi, V.C)

By this 0.;' •• filed under section 19 of

Administrative Tribunals Act 1985, the applicant has

challenged the order dated 15.07.2003 by which, on the

basis of re pcr t of Screening Committee, the app Lican't was

found fit for the post of Chowkidar in tffi scale of

~-•.;,.2550-32(,.0/_.
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2. [he claim of the applicant is tha t he jo ined as

Driver and was en t it Lad to be res;ul¢rised as Driver like-<"
L • • - I.' 1 \.... '. d .,. 1 " ,~e.op ~Ins junlors • ..L.\... 1- a so suorm t te -COi::'"C a p.•.acirrc 'V'"!is

cV-.....~~\1~..J.......... '2.3~
hi:; d ;"-t~for about»lYears. If he \Jas medically unfit

for being regularised as Driver, he s:rou.l have be~n
~ ~ , ..(.

regularised against some other post equdve Is rrt to·~t~\A~

status and salary. For this purpose, before coming to

this Tribunal, ap; ..licant filed r-s pre se nt c.t Io ns , co ies

of which have been annexed as Annexures 19 and 20. In his

subsequent re resentation r\nnexure 20) he has 'rai'ed for

being adjusteu against Gro u 'e' os't under the control

of iVloradbad Division or D.t.M office.

3. Co siderin9 the facts and circumstances, in our

o pLnIon , ends of justice will be better served if

respond nt! . NO.2 is directed to ecide the re ro se nt.at Ion

of the a licant by a reasoned and speaking order v·dthin

sce cLfLed ti.ne.

4. For the reasons stated above, the O •• is d Lsj.o se d

of finally with a direction to respondent NO.2 to consider

and dec ide the representation of the applicant by a reasoned

and speakjng order within a period of two no nt.hs from

the date, a COj:'Y of this order is filed. Liberty is given

to the a p Lacarrt to file a det a iled and better re re sentation

, lon£Vlith co y of the rder in addition to the re res_ntcition

e Ir eady filed.

No order as to costs.

~ ~
Vice-C;h<.~Lrrnan,t.'b rrber-A.

>fJnish/-


